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COMl\flTTEE ON PRIV AT!!; MEMBERS' BILLS AND RESOLUTIONS 

(Sixth Lok Sabha) 

FIFTEENTH REPORT 

On behalf of the Committee on Private Members' Bills and Resolutions, I, 
having been authorised by the Committee to present the Report on their behalf, 
present this Fifteenth Report. 

2. The Committee met on the 28th March, 1978 for-
I. Examination of the foUowin~ Constitution (Amendment) Bills under 

Rule 294(1)(a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill, 1978 (Amendment of 

articles 292 and 293) by Shri O. P. Tyagi. 
(2) The Constitution (Amendment) Bill. 1978 (J nsertion of new 

article 16A) by Shri Roop Nath Singh Yadav. 
II. Classification and allocation of time for discussion of Bills (vide 

Appendix) under clauses (b) and (c) of Rule 294(1) of the Rules 
of Procedure. 

III. Allocation of time under Rule 294(1 )(e) of the Rules of Procedure 
to the Resolutions at items Nos. 2. 3 and 4 set down in the List of 
Business for Friday, the 31st March, 1978. 

IV. Reconsideration of the classification of the following BilIs:-
(i) The Price Fixation Bill, 1978 by Shri Vinayak Prasad Yadav. 

(li) The Constitution (Amendment) Bill, 1978 (Substitution of article 
16) by Shri Vinayak Prasad Yadav. 

Examination of C(Jllstitution (Amendment) Bills 

3. The Memben-in-charge of the Bilts were invited to attend the sitting. 
Shri Roop Nath Singh Yadav attended. 

4. The Committee considered the Bills and arrived at the foUowing findings 
as a result of their examination of the Bills:-

Findings of the Committee 

(1) The Constitution (Amendment) Bill, 1978 (Amendment of article.f 
292 and 293) by Shri O. P. Tyagi. 

The Bill seeks to amend articles 292 and 293 of the C.onstitution with a view 
to put a check on the executive power of the Government to borrow on the 
security of the Consolidated Fund of India or the Consolidated Fund of the State, 
as the case may be. 

After considering all aspects of the Bill, the Committee recommend that the 
Member might be permitted to move for leave to introduce the Bilt. 

(2) The Constitution (Amendment) Bill. 1978 (Insertion of new article 
J 6A) by Shri Roop Nath Singh Yadav. 

The Bill seeks to insert new article 16A 1n the Constitution with a view to 
'Provide that no Jaw J!iving effect to the polie" of the State towards securing the 
principles laid down in clause (4) of article I 5 or clause (4) of article 16 
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regarding advancement of socially and educationally backward classes of citize~s 
or reservation of appointments or posts in their favour shall be deemed to be vOId 
on the ground that the reservation made under such law is on the basis of the 
total populatioJl of the backward classes of citizens. 

After considering all aspects of the Bill, the Committee recommend that the 
Member might be permitted to move for leave to introduce the Bill. 

Ckl.'sification awl allocation of time to Bills 

S. The Members concerned had been invited to present before the Com-
mittee their views on their Bills. Sarvashri Bhagat Ram and L. L. Kapoor 
attended. 

6. After considering alI aspects of the BilIs, the Committee recommend that 
the Constitution (Amendment) Bill, 1978 (Omission of article 310, etc.) by 
Shri Bhagat Ram be placed in ,category 'A' and all the remaining Bills be placed 
in category 'B'. The Committee recommend allocafon of time for each of the 
Bills as shown in column 5 of the Appendix. 

Allotment of time to Resolutions 

7. The Members concerned had been invited to present their vieyrs on their 
resolutions before the Committee. Sarvashri Giridhar Gomango and P. K. Deo 
attended. 

8. The Committee recommend the alIocation of time as follows:-
(1) Resolution regarding setting up of Netaji National Academy 2 hrs. 
(2) Resolution regarding constitutional safeguards for Sche-

duled Tribes 2 htt 
(3) Resolution regarding deterioration in standard of sports 2 hrs. 

Reconsideration of the Classification of Bills 

9. The Committee then considered the request of Shri Vinayak Prasad 
Yadav to reconsider their earlier decision (vlfle Fourteenth Report) classifying 
the following Bills in Category 'B':-" 

(1) The Price Fixation Bill, 1978 by Shri Vinayak Prasad Yadav. ' 
(2) The Constitution (Amendment) BiII, 1978 (Substitution of article 

16) by Shri Vinayak Prasad Yadav. 

10. In this connection, the Committee noted the following recommendation 
made in their Fortieth Report (First Lok Sabha):-

"That in regard to the Bills which have been categorised as 'B' in any 
one session, the question of recategorising. them be reconsidered by 
the Committee on an application made by the sponsor of the Bill 
at a later session:" 

11. The Committee also took note of rule 338 of the Rules of Procedure 
and ~~nduct of Business in Lok Sabha and observed that the House had given 
a decISIon on the question of classification of the above two Bills when the 
m?~on regarding FO';!rteenth Report (Sixth Lok Sabha) of the Committee, con-
tauung recommendatIon for classification of these nills in category 'B', waS 
adopted by the House on 17 MardI, 1978 during the current session . 

. 12 After conSidering. all aspects of the matter, the Cemmittee reiterate 
theIr above reco~~endatiOJl made in their Fortieth Report (First Lok Sahh:a) 
and are of !he oplruon that the question of re-classification of the tWo -Bills 
!eferred to 10 para 9 above, may be considered at a later session if an application 
15 made to that effect by the Memb(~r-in-charl!:e of the Bills ... - ... -,.. " 
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Recommendations 

13. The Committee recommend that-

(i) Sarvashri O. P. Tyagi and Roop Nath Singh Yadav be permitted to 
move for leave to introduce their Constitution (Amendment) Bills; 

(li) The classification and allocation of time to Bills by the Committee 
as shown in the Appendix be agreed to by the House; and 

(iii) the allocation of time to resolutions, as shown in paragraph 8 above, 
be agreed to by the House. 

14. The Committee reiterate the recommendation that with regard to Bills 
which have been categorised as 'B' in anyone session, the question of re-
categorising them may be considered by the Committee on an application made 
by the sponsor of the Bill at a later session. 

NEW DELHI; 
March 28, 1978 
Chaitra 6, 1900 (Saka) 

YADVENDRA DUTT, 
Acting Chairman, 

Committee on Private Members' 
BilU, and Resolutions. 
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APPENDIX 

Time 
S.No. Name of the Bill and the 

Member-ir.charge 
Bill No. Category re- reccmmended 

commended by the 
Committee 

- _a. - _. __ ._. _____________________________ _ 

2 3 

1 The Small Farmers and .\gricultural Workers 45 of 1978 
Security Bill. 1978 Ly Shri P. Rajagopa1 
Naidu. 

2 The Reservation of (Certain Categories of) 46 of 1978 
Cloth to Handlooml Bill. 1978 by Shri P. 
Rajagopai Naidu. 

3 The Sugarcane Price (Fixation) Bill, 1978 by 44 of 1.978 
Shri P. Rajagopal Naidu. 

4 The CoDltitution (Amendment) Bill, 1978 (Omis- 38 of 1978 
,ioll oftlr&l, 3Io"tc.) by Shri Bhagat Ram. 

5 The Constitution (Amendment) Bill, 1977 113 of 1977 
(A""M",,"t of articles 330 alld 332) by Shri 
Hukam Chand Kachwai. 

6 The Constitution (Amendment) Bill, 1977 105 of 1977 
(A"""d,,,,"/ of S,v".t/a Schldule) by Shri Hukam 
Chand Kaclrwai> 

7 The Conllitution (Amendment) Bill, 1977 
(A_dmmt of ortiel, 348) by Shri Hukam 
Chand Kachwai. 

8 The Constitution (Amendment) Bill. 1978 
(.4m,"drru"/ of or/iel, 19, IIc.) by Shri L. L. 
Kapoor. 

/' 

98 of 19i7 

27 of 1978 

4 
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4 5 

B 2 hours 

B 2 hours 

B 2houll 

A \I h()urs 

B \I hOUTS 

B 2 hours 

B \I h()ur~ 

B 2 hours 




